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February, 1476, draft amendment to
Rule 71(4) of the Drugs and Cosme-
tics Rules was published inviting ob-
jections and suggestions from the
public  After considering the com-
ments received from the various quar-
ters amendment to the rule was final-
ised and formally notified on 16th July
1977. The suid amendment provides
that manufacturers of drugs should
have thewr own tesling laboralories.
The obeel of thi, umendmen{ 1s that
the manufacturers should be able to
assure thumsmives v otheir own fests
recarding the quahity of their products
tather than depend apon reports ol
other, external 'aboatories.

Govevie went are not aware of  any
small manufactuy 'ng  unily having
Loen forced to o o dawn then units
as a resutt of the amendmunt 10fcrred
to by the Hon'ble Member

(¢) Represental on. have heen  1e
cenned trom two <vrall ecale v anufae-
{ur.ng umits which are under con-ide-
ration
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Employees’ Provident Fund for Bidi
Workers

*235. SIIRI M RAM GOPAL RED-
DY Will the Mumster of FARLIA-
\IENTARY \FFAIRS AND LABOUR
tn please t 1o state

(a) whether Government propose to
¢« tend the Employees' Piovident
Fund to “bidr” workers; and

th 1f so, when the decision 18

likely 1o be taken?

THE MINISTER OF STA I IN THE
MINISIRY OF LLABOUR AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KIRPAL SINHA): (a) at }) The
Tmployees’ Provident Fund- and Mis-
cellancous Provisions Act 1952 has
already been extended to the :ndusiry
engaged 1n the manufacture of bidis
with eftect from 31st Mav 1977,

Increase in Number of Passport
Applications

*236 PROF. P. G. MAVALANKAR:
Wi'l the Mimister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether it is a fact that appli-
cations tor fresh passport have shot
up considerably after the new, libe-
ralised rules re. passport app’ications
came into force from August 15, 1977;
and

(b) if so, the full facts thereof,
giving a State-wise break-up?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes Sir. 'The 9
regional passpdTt offices received





